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CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAEA11 BENCH 

Original Application Nos. O.A.268/04(M.P.127/04), 269/04M.P.129/04), 
270/04(114/04), 271 /04(M.P .134/04), 272/04(M.P .131/04), 273/04(MP .120/04), 

274/04(M,P .128/04), 275/04M.P .130/04), 276/04(M.P .135/04), 277/04M.1M 17/04), 
278/04(M .P .118/04), 279/04(M.P .116/04), 280/04(M.P .133/04), 281/04(M.P .115/04), 
282/04(M .P .132104), 283/04(M P .124/04), 284/04(M.P .121/04), 286/04(M .P .126/04), 
287/04(M .P .122/04), 288/04(M.P .119/04), 289/04M.P .136/04), 290/04M.P .159/04), 

291/04, 292/04(M .P .137/04), 293/04(M .P .163/04), 294/044.P .160/04), 
295/04(M.P .138/04), 296/04(M.P .161/04), 297/04(M.P .164/04), 298/04, 

299/04(M .P .157/04), 300/04(M.P .139/04), 302/04(M.P .158/04), 303/04(M.P .162/04), 
304104(M .P .140/04), 305104(M.P .141/04), 306104(M2 .123/04), 307104(M.P .125/04) and 

313/2004. 

Date of Order: Thisthe 16 th  day of February, 2005. 

THE HON'BLE MR. M.K. GUPTA, JUDICIAL MEMBER. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

O.A.No. 268/2004 AndM.P. 127/2004 

• 	 Mrs. Biraja Mishra 
Wife ofAthokKumarMithra 

• 	 Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 

O.A. No. 269/2004 with M.P. 129/2004. 

Shri Ashok Kumar Mishra 
Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, UpperShillong, Shillong. 

O.A.270/2004withM.P.114/2004. 

Srnti. ma Baruah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sundarpur Zoo Road, 
P.O. & P.S. - Dispur, Guwahati -5. 

O.A. 271/2004 with M.P. 134/2004. 

Shri Ashok P 
SQn of Late Sri K.S. Paramu Pillai 
Principal, Kendriaya Vidyalaya, AFS, 
Jorhat, Assam. 

O.A. 272/2004 with M.P. 131/2004. 



2 	 . 
Shri Amit Tripathi 
Son of Shri Debabrata Tripathi 
Principal, Kendriya Vidyalaya 
Tura, Garo Hills, Meghayalaya. 

ft: 

O.A. 273/2004wjthM.P 120/2004. 	 ft  

Shri Ranjitl(urnarSinha 	 1 
Son of Shri Tej Kishore Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS 
Borjhar, Guwahati 1  Guwahati - 17. 	 • 	, 

O.A. 274/2004 with M.P. 128/2004.! 	:. 

Sri ChandraKumarOjha 	; 
Son of Sri Shakti Kumar Ojha  

Principal, Kendriya Vidyalaya 
HPCL, Jagiroad, Morigaon, Assam, 	

! 	
I 

	

S. 	O.A. 275/2004withMp.130/2004 	
ft• 

Sri Janakiranjan Dash 	 ft  
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya, AFS, 
Digaru, Kamnip, Assam. 	 ft  

	

ft 

 9. 	O.A.276/2004wjthMp135/2004 

SnRCayal, 	
ft 

Son of Late Roshan lal Agarwal 
Principal, Kendriya Vidyaiaya, 

 ONGC,Jorhat, 	 . 
Assam 	

ft 

ft 	10. 	O.A.277/2O04tjthMp 117/2004, 	 ft 	 :ft 

I 	 •: 	
Ift Shri K.S. Murali Krishna 

Son of Shir K. Sankar Narayan 	
ft Principal, Kendriya Vidyalayá 	 : No. 1 Tezpur, Assam. 	

: 

O.A.278/2004withMplig/2004 	 . 	H 	
•1 

Slii-i Nilamani Pany 	
. Son of Late Murali Dhar Pany 

Principal, Kendriya Vidyalaya 	
ft UmroiCantt. 	

: Shillong, Meghalaya.  

O.A. 279/2004wjthM.p. 116/2004 , 

Sri GonaRamaRao 	
ft 



AIR 

Son of Shri Giona Raghupati Rao 
Principal, Kendriya Vidyalaya, 
Missmari, Sonitpur, Assam. 

13 . 0 A. No 280/2004 with MP 133/2004 
I 

nVijayPrakashMithra, 
on of Shri Sadafal Mithra 

Principal Kendriya Vidyalaya, 
RRL,Jorhat 
Assain. 

O.A.281/2004withM.p.115/2004. 

Shri Vijayakumar M. Karkal 
Principal, Kendriya Bidyalaya, 
Lokra* 
Dir4— Sonitpur, Assam. J . 

O.A. 282/2004wjthM.P. 132/2004. 
Sri A. Jyothy Kumar 
Son of Sn A.A. Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 
West Kameng, Arunachal Prade. 

O.A. 283/2004 with M.P. 124/2004. 

Shri D. Cbattopadhyay 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri 
Assam. 

O.A. 284/2004 with M.P. 121/2004 

Sri RanjanKishore 
Son of Late Siya Saran Verma, 
Principal, Kendriya Vidyalaya, 
Kokrajhar,Assani. 

O.A. 286/2004 with M.P. 126/2004 

Smt. Pathamitra Ba.i 
Daughter of Late Priyabrata Ghosh 
Principal, Kendriya Vidyalay 
NEPA, Barapani, Shillong, Meghalaya. 

O.A. No. 287/2004 with M.P. 122/2004 

Arpal Singh Bhati 
d 	:fl0ft8te Hanwant singh Bhati4 

Dr J. 



Principal, Kendriya Viclyalaya 
NERIST, Nirjuli, Arunachal Pradesh. 

4 

1. 

I 
O.A. No. 288/2004wjthM.p 119/2004 

Smt. Bandana Mohanty 
Daughter of Sri Hare Krishna Mohanty 
Principal, Kendriya Vidyalaya 
No. 1 Itanagar, Arunachal Pradesh. 

O.A. No. 289/2004 with M.P.136/2004 

Sri Devendra Kumar Dwivedj 
Sf0 thandra Bali Dwivedi 
Principal Kendriaya Vidyalaya 
Duliajan 
Dist. - Dibrugarh (Assam), 786602. 

0.A.290/2004wjthM.p. 159/2004. 

M. V. Sivaji 
8/0 - Venkatraman 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

O.A. 291/2004. 

N.M Varadharajulu 
Son of N. Munuswamy Naidu 
Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
District - Dibnigath, Assani. 

O.A. 29212004 with M.P. 137/2004,. 

Sri Bhat Keshav Narasinha 
8/0 Narasinha Bhat 
Principal Kendriya Vidyalaya 
Narnrup. 

O.A. 293/2004 with M.P. 163/2004. 

Sri Gobind Prasad Sainj 
S/a C.L. Saini 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

26. O.A. 294/2004 with M.P. 160/2004 

Sn Sri Sojan P John 
Sfo P.V. Johan 
Principal, Kendriya Vidyalaya, 
Hijuguri Colony Tinsukia. 
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O.A. 295/2004 with M.P. 13812004. 

Sri P.C. Ratha, 
Son of Mr. Rarna Chandra Ratha 
Principal Ken driya Vidyalaya 
Kunjaban, Agartala. 

O.A. 296/2004 with M.P. 161/2004 

Sri K. Lakhmipathi 
Son of Mr. E. Kothalidapafli 
Principal, Kendriya Vidyalaya 
K.V. Project Sewak, io 99 APO.' 

O.A. 297/2004 withM.P, 16412004 

Sri Md. Shabidur Rahrnan 
Sfó Sh. Abdul Rashid 
Principal, Kendriya Vidyalaya 
ONGC, Sibsagar. 

O.A. 298/2004. 

Sri B.K. Pradhan 
S/O Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

O.A. 299/2004 with M.P. 157/2004 

Sri E. Ananthan 
Sb - Ellappa Na.idu 
Principal, Kendriya V iclyalaya, 
Tarapur, Silchar. 

O.A. 300/2004 with M.P. 139/2004 

Sri S. Sarangi 
Son of Sri M.D. Sarangi 
Principal Kendriya Vidyalaya 
ONGC, Agartala. 

O.A. 302/2004 with M.P. 158/2004 

Sri Radha GobindaDas 
Son of Late SaratNarayafl Das 
Principal, Ken driya Vidyalaya 
Zakhama, DiSt. - Kohima, Nagaland. 

O.A. 303/2004 with M.P. 162/2004 

Sri P.C. Mahapatra 
3/0 Sri S.B. Mohapatra 

27 

29. 

30 

31 

1 ', 
.1g. 

33 

34 
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PriniI)al, Kendfiya Viiyaiaya 
64 Bn. BSF. Jaraitola, Cachar, Assam. 

35. O.A 304/2004 with M.P. 140/2004 

SrI B. Bvijaya Varma 
S/a B. KannayyaRa.jU 
Principal Kendriya Vidyalaya 
Tuli. 

O.K 305/2004 with M.P. 141112004 

Sri Dayaram Yadav 
Son of Lt. R.C. Yadav 
Principal, Kendriya Vi dyalaya 
Kurnbhirgrarn (APS), Dist. - Cachar Siichar. 

O.K 30612004 with M,P. 123/2004 

Sri R.S. Rarnanujam 
Son of Sri Srinivasan R. 
Principal, Kendriya Vidyalaya 
New Bongaigaon, Assarn. 

O.A. 307/2004 with M.P. 125/2004 
Sri K. Sreenivasan, 
Son of Kalyanasundaran 
Principal, Kendriya Vidyalaya 
ARC, Doomdama, 
Tinsukia, Assam. 

O.A.313/2004. 

Sri Mandem Krishna Mohan 
Son of Mr. M. Munaswaxny 
PrincipaL Kendriya Vidyalaya. 
OC cRPF, Langjing, Tmphal, Man ipur- 7951 13 	 . Applicants 

By Advocates S/Sri A.C.Buragoha.ifl & N.Boraii for Sl,No.1 to 20 and S/Sri A.Dasgupta 

&. K.Bhattacharya for SI.No.21 to 39. 

Versus- 

Chairman, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

	

2. 	Kendriya V idyalaya Sangathan 
Represented by the Commissioner, KVS 
18, institutional Area, 
Shaheed 3eet Singh Marg, 

a 
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New Delhi-I 10016. 
Through its Chairman 

3. 	Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Guwahati Regional Office, 
Maligaon, Guwahati- 12. 	 ... Respondents 

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

ORDER(ORAL) 
SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage. 

Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputationlad hoc basis. Their grievance is 

comm'm. 

By virfwo4 present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 



I 	

1 

/1 .  

( 

It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that : "the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order...... ". Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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could have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing various judgements, the Principal Bench also recorded the 

following conclusion: 

"50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referrd to above, the 
Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
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questioned. 	Vide judgement dated 25.1.2005 the High Court of Delhi mairtained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman. KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entt1ed to be 

absorbed against their vacancies, it was not decided and the issue was remaided to the 

Tribunal for adjudication. 

We may note that in all the O.As, the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been takn up along 

with the O.As 

Following the ratio and the dicta laid down in the 

judgement we allow the present O.As and quash order dated 18.11 72004 pased by the 

Commissioner, KVS terminating the services of the applicants on the dictate of 

Chairman, KVS, with liberty to the respondents to take action in accordance with rules 

and law as held in pam 52 of the aforesaid order passed by the Principal Bench. 

Accordingly O.As and Misc. petitions are disposed of No costs. 

Sd! EM B ER ( J) 

Sd/MEMBR() 
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BEFORE THE CENTRAL ADMI 	 NAL) 
GUWAHATI BENCH: GUWAHATI. 

IN THE MATTER OF: 

0. A. No? — of 2004 
Sri A. Jvothy Kumar. 

- Applicant. 

Versus - 

Union of India &. ors. 

- Respondents. 
LIST OF DATES AND SYNOPSIS 

The applicant abovenamed respectfully submits that this 

original application seeking a direction upon the respondents for 

not to disturb the service of the applicant as Principal of .Kendria 

Vidyalava and to set aside and quash the impugned press release 

dated 19-11-2004 and allow the applicant to continue as Principal 

of respective Kendriya Vidyalava. 

That some of the relevant dates with brief facts leading to 

filing of the present applicant are as under - 

01-01-2004 : 	The All India Seniority List of Kendriva 

Vidvalaya Sangathan, New Delhi, applicant at Si. 

N o.,  

(Annexure - A, Page – 14-15) 

2-8 October 1999 : Advertisement published in Employm ent News. 

(Aunexure – B, Page - 16-19) 

16-05-2000: 	The appointment order and joining report of the 

applicant as Principal, KV, 2 Jaipur. 

(Annexure - C. Page - 20-21) 

29-05-2001 	:Regularisation order as Principal. 

(Annexure - D. Page - 22) 

Lonti. - 



1941-2.004 	A press release issued by Mhiistry of Human 

Resource Development Department, Govt. of 

India (Impugned order) cancelling the 

appointment of all the Principals who were 

initially appointed on deputation basis and later 

on regularised. 

(Annaxure - E, Page - 23-24) 

20-11-2004 	News item published in the The Hindu 

cancelling the appointment orders of over 300 

Ky, Principals on the ground that those 

appointments were made in violation of Rules. 

(Annexure - F, Page - 25) 

One particular office order cancelling the 

appointment of Sri S.K. Tyagi, Principal, KV. 

Fan dab ad. 

(Annexure - G, Page - 26-27) 
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DISTFJCT : WEST KAMENG 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH: GUWAHATI 

[An atplication under section 19 of the Administrative Tribunai 

Act 1985] 

Original Appliation No. 2_' 	/2004 

Sri A. Jvothy Kutnar. 

- .Aptlicant. 

-Versus- 

The Union of India and others. 

- . Respondents. 

T' TI' I' 
iN i. i. A 

Sl.NO. Annexures 	Particulars Pace No. 

1. Application  

2. Verification i 3 

3. A 

4. B t c-i 
5. C 2j\ AIr 	 4 	cW I 1- 	° 

6. D 

7. E - 
8 F Irw 	)c4' 

Gn 

4 

Filed by: 

Advocate. 

1 

S. 



DISTRICT: WEST KAIiENG 

IN THE CENTRAL ADMINISTRATIVE TRIBUTNAL: 

GUWAHATI BENCH: GUWAHATI. 

[An application under section 19 of the Administrative Tribunals 

Act, 1995] 

OrigInaL Appacaon No. 	'- 	 tziiQ4.  

I. 	Particulars of the Applicant:.. 

Sri A. Jvothv Kumar, 

Son of Sri A. A. Nayar 

Principal 7  Keniri a Vidyaiava 7  

Tenga Valley 7  

West Kam eag. Arunachal Pradesh. 

Ii. 	Particulars of the Respondents: 

Union of India. 

Through the Secretary to the Government of 

India 7  Ministry of Human Resource Development 7  

Central Secretariat 

New Delhi-I 

Kendriya Vidyalaya Sangathan. 

Represented by Commissioner 7  

18 7  Institutional Area 7  

Shaheed Jeet Singh Marg, 

New Delhi - 110016.. 

Through its Chairman. 

Contd.. 



..4. Assistant Commissioner. 

Ken dna Vidyalaya Sangathan. 

Guwahati Regional Office, 

Maiigaon, 

Guwahati- 12.. 

Particulars of fl,,e order against which the application Is 

made:- 

The application is also presented against the press release 

dated 19-11-2004 issued by the Respondent No.1 and for a 

declaration that his appointment as Principal on reaular basis is 

legal and valid. 

Jurisdiction of the Tribunal:- 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon!ble  Tribunal. 

Limitation:- 

The avpiicant further declares that the present application is 

within the limitation prescribed in Section 21 of the Athninistrative 

Tribunal Act, 1985. 

Facts of the case:- 

1. 	The applicant is a citizen of India and is as such entitled to 

all the rights and privileges guaranteed to the citizens of India by 

the Constitution of India and the laws framed thereunder. 

Coatci. 

7 



- 	 3 	 \ 

The applicant was initially appointed in the Kendriya 

Vidyataya (Ky). No.2 Jaipur as Principal on 03-06-2000. He was 

earlier appointed as Post Graduate Teacher (POT) (Physics) on 27-

10-1986. 

40 

The appiicant.was the first batch of the KVS Principals who 

were appointed after following the due process of law, i.e., open 

advertisem ent, written test and interview etc. It may be mentioned 

that he was regularised after 1 (one) year of his 'Jeputation and put 

in substantive post. His name was put in the All India Seniority List 

at Si. No.463 published by the KVS 7  New Delhi-SI as on 01-01-

2004. 

A copy of the said seniority list dated 01-01-2004 is 

enclosed herewith and marked as ANNEXURE - A. 

That in pursuant to the advertisement No.27199 published in 

"Employment News" dated October. 2 to 8, 1999, the petitioner 

applied for the 	post 	of Principal., 	KVS. By that time he had 

compited 	13 	years 	of service 	as 	POT Teacher 	and became 

otherwise 	eligible 	for appointment 	as Principal. In 	that 

advertisement dated 2-8, October99 the minimum marks required 

was fixed at 45% and not 30% as indicated in the press note. 

A copy of the advertisement is enclosed herewith and 

marked as ANNEXURE B. 

Contd.. 
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That the petitioner was duly called for appearing in the 

written test held in New Delhi and he appeared in the written test 

held on 20-02-2000 at New Delhi. The petitioner qualified in the 

written test and he was called for viva-voce/interview exam held in 

New Delhi. The petitioner appeared in the viva-voce/interview 

during March, 2003 and he was selected along with others. 	 4 

That on his being selected, the petitioner was appointed as 

the Ftincipal of the KVS vide order dated 16-05-200bearin No.F-

4/2000 - KVS (E-II) and posted as Principal of the K.V. 2, Jaipur. 

And he joined as the Principal of the said school on 05..06-2000. 

A copy of the appointment letter dated I-05-2000 and 

the joining report is annexed as ANNEXURE - C. 

That thereafter the petitioner was transferred to KV, Rupa, 

Guwahati .Rc ion 	and joined 	there on 	23-08-2032. He was 

transferred again to KV, Teng.a Valley on 30-06-2003. He joined 

KV, Tena Valley on 02-07-2003 and he has been working as 

Principal of the above school till date. it may be mentioned that 

during his tenure as Principal of the KV, Tenga Valley the general 

administration of the school ha been improved and the result of the 

school very ood in both Classes. X and Class XII finaL exams. 

Since his joining in 2000 the result of all the schools in which he 

wotked. so  far as Principal considerably improved. He has 

discharged his, duties always effectively and transparently. 

ContL. 
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t 	That the petitioner's 	tvices wa reularied vide ordev 

dated 29-0-2001 bearing No.F-7/412000K\/g (Estt-II) issued by 

the competent authority and she is holding a substantive post. 

Copy of regu1arisatin order is annexed as 

ANNEXURE - D. 

 

The applicant is now serving as Principal 7  KV, Tenga Valley 

in substantive capacity. 

To 	the 	utter 	shock and surprise 	of the 	applicant, 	the 

Respondent No.1 issued a press release dated 19-11-2004 whereby 

it was stated that the appointments of all the Principals who were 

initially appointed on deputation basis and later on regularized have 

been cancelled. It was stated that directions have been issued to 

repatriate those Principals to their parentaL posts/cadre. The reason 

given was that the regulations were made in violation of the Rules 

of KVS and the reservation Rules of the Government of India. It 

was rtated that the appointments on regular basis have deprived the 

candidates of reserve category. 

• 	 A translated copy of the said press release dated 19-11- 

04 is enclosed herewith and marked as ANNEXURE - 

A news item was also published in the daily newspaper "The 

Hindu" on 20-11-04 wherein it was reported that the Respondent 

No.1 cancelled the appointment orders of over 300 Kendriya 

Vidyalaya Principals on the ground that those appointments were 

made in violation of Rules and constitutional provisions on equality 

of opportunity. It was also reported that orders were issued 

repatriating them to their parent cadre. 

H 	 Contd.. 
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A copy of the said news item published on 20-11-2004 

is encLosed herewith and marked as ANNEXUREJJ> 

12. Though the applicant has not yet been served with any order 

canceiling, his appointment as Principal on regular basis, he has 

obtained a copy of the office order bearing NoF7-7/2002/KVS 

(Esstt-i) dated 18- 11-2004 issued by the Respondent Na.2 ia respect 

of ore Shri S.K:Tvagi Principal, No.1 Faridabad KVS, whereby his 

appointment as Principal on regular basis has been cancelled, It is 

stated thereinthat since his appointment on regular basis is void ab-

initio. the cancellation of the same without issuing show cause 

notice is ustified. Shri S.K. Tyagi has been directed to hand over 

the charge of Principal to the V ice-Principal/Senior raost PGT 

immecitately and report to the Pruicpai-tn-U.arge in tke sara 

Kendtiya Vidyataya as PGT (Physics). 

A copy of the said office order dated 18-11-04 i 

encLosed herewith and marked as ANNEXURE - 

1. 	The applicant is similarly placed like Shri S.K. Tyagi. Eoth 

were earlier appointed as Principal on deputation basis and vide the 
J——QS-2-ob\ t&j 

ottice otder datec 	- 	 appointed PttncpaL on 

regular basis. The press release dated 19-11-04 covers the case of 

the applicant as well. 

Contd.. 
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VII. GROUNDS: 

For that the press release dated 19-11-04 and the decision 

contained therein are bad in law as well as on facts and the sairie are 

as such liable to be set aside and quashed. 

For that the applicant is eligible and quaLified to hold the post 

of Pnncipai, KVS. As aforesaid, the applicant in pitsuant to the 

advertisetnent issued in October, 1999 7  she submitted application for 

the pest of Principal. She came out successful in both the written 

test and in the interview. Thereafter, she was appointed as Principal 

on deputation basis as per the approval of the competent authority 

and regularised as Principal after successfiui completion of I. year 

deputation period. 

 For that the applicant was appointed and put in substantive 

post after 1 year, of successful completion of her deputation. He has 

not been posted against SC/ST category of vacancy, in other words 

here appinted was not at the expense of anySC/ST candidate. 

For that the appointment of the applicant as Principal on 

regular basis was made in accordance with the relevant provisions of 

the Education Code and there was no violation of any provision of 

the KVS Rules or any constitutional provisions. 

 For that 	no 	notice 	was 	issued 	to 	the applicant 	or 	any 

opportunity of hearing 	was 	granted to 	her before 	taking 	the 

inipugjied decision. The impugned decision is in gross violation of 

ContcL. 



the principles of natural justice and the same is as suck liable to be 

set aside and quashed. 

For that the clarification given that since the appointment 

order for the post of Principal on regular basis is void-ab-jnjtjo. the 

cancellation of the same without issuing show,  cause notice is 

justified in iaw, is wholly untenable. Far from being vid-ab-initio, 

the appointment order of the applicant for the post of Principal on 

regular basis is legally valid and does not suffer from any infirmity. 

The impugned cancellation is most unjustified, i[iegal and arbitrary. 

For that after becoming the Principal7  the applicant's name 

was removed from the seniority list of POTs. The applicant is senior 

to ai!1 the POTs of her school. The impugned decision, if given effect 

to, would require the applicant to serve under her juniors. 

. 	For that the applicant was appointed as Principal in 2000. In 

the meantime, the junior POTs have been made Vice-Principals by 

applying the principle of seniority-cum-merit. At the time of 

selection of Vice-Principals, the applicant was neither informed nor 

any optioa was sought for from her as to whether she would opt for 

the post of Vice-Principal. Now, by the impugned decision, the 

applicant would be deprived of the opportunity to be Yie-Principal,, 

which is a 100% promotional post, and would be forced to be a POT 

again under juniors. 

9. 	For that as per the press release, the respondents are only 

conteniiatjng amendment of the relevant service rutes. The 

Contd.. 



rv'  
0 

apitcants appointment was made as per the existing service Rule 

altet following, the due process of law. The same cat1not therefore 

be termed as illegal or unconstitutioai. 

	

10. 	For that after appointment of the applicant as Principa1 there 

has been substantial improvement in the results for both Classes X 

and XII in the KV, Tenga Valley. Repatriation of the applicant 

would be wholly detrimental to the interest of the students and the 

sc li OO1. 

	

Ii. 	For that the impugned cancellatioti/repatriatioti would cause 

serioua prejudice to the applicant. It would entail adverse civil 

consequences upon the -applicant. Bide, it would cause extreme 

humiliation to the applicant which will have a detnoratizing effect 

not only,  on the applicant but also on the whole school. Therefore 1  it 

becomes all the more necessary to issue atleast a show cause notice 

to the apiicant, which is the minimum requirement. 

For that the impugned decision can be justified only by 

reasons other than relevant and bonafide No reasonable person 

properly instructed in law could have taken such a decision as has 

been done in the instant case. The impugned decision has been 

influenced by wholly irrelevant and extraneous considerations. 

For that the impugned decision is vitiated by arbit'ariness and 

unreasonableness. There is arbitrary exercise of power by the 

authority in the present case. The Respondents have acted illegally 

in taking the impugned decision and the same is violative of Articles 

Contd. 
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A 
14 and 16 of the Constitution of India. There has been total non-

appLication of mind by the Respondents to the relevant factors while 

issuing the impugned order. There is malice in law as well as on 

facts and the same has vitiated the impugned decision. The applicant 

has been subjected to an unfair treatment and the same has 

prejudicially affected him. 

14. For that in any view of the matter, the impugned decision is 

wholly untenable and the applicant is entitled to the reliefs as 

prayed for in this application. 

Details of the remedies exhausted: 

As the applicant has challenged the legality and correctness 

of the impugned decision and has prayed for setting aside/quashing 

of the same, he has not, submitted representation before the 

authority as the same would not only be a futile exercise but also 

render his challenge redundant. 

Matter not previously, filed or pending_with any other Court:-

The applicant has not filed any other case/application in any 

other Court/Tribunal regarding the present subject matter. 

Rlith sought:- 

Under the facts and circumstances, the applicant prays for 

following reliefs 

Contd.. 
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• 	L 	For a declaration that the apiicarits appointment as Principal 

on regular basis vide office order dated 29.05-2001 is legal and 

• 

To set asde and quash the impugned press release dated 1-

11-2004 (Antieure — D) in so far it relates, to the applicant, 

To pass gach further order or orders as this Hon'bie Tribunal 

may deem fit and proper, 

Costs of the proceeding. 

Interim order prayed for: 

Pending disposal of the present application, the applicant 

prays for an interim direction to the Respondents not to disturb the 

service of the applicant as Principal of Kendriya Vidvalaya': 
TE' 	V9-LLLy 

and/or pass such interim order/orders as may be deemed 

fit and proper. 

Particulars of the Postal Order:-

Postal order - 	20 	I 3..F4 

Date 	- 	23 )- 

Issuing Office — Guwahatj GPO 

Payable at - Guwahati GPO 

List of eiicloute:- 

An index showing, the particulars of documents enclosed. 

Contd.. 

I. 



S 

	 12 

	 N' 	

t 
ERIFICATION 

1, Sri A. Jyothy Kimar, s on of Sri A. A. Navar, aged about 

41 years, by profession - service, resident of Tenga VaIle, \Vet 

Katneng, Arunachal Pradesh, do hereby verify. that I ani the 

applicant in the accompanying application. I am acquainted with the 

facts 	and circumstances 	of the case. 	I hereby 	verify 	that 	the 

statements made in paragraphs I to XIII are true to my knowledge 

and that I have not suppressed any material facts. 

And I 	set my hand on this 	verification today 	the 	2.4 

November, 2004 at Guwahati. 

A.ppiiJarit. 

Contd. 
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KENDRIYAIDVALAYA SANGAT1AN 
SENIORITY LIST OF PRINCIPAL'S AS ON 01-01-2004 Si. 	Name of the 

No) 	Principal 
Sen. 

Educaflonal 	DafO of 
QUalificatjo,, 	Birth 

Year. 	Whether 	Cate- 	K.V where 
• 	No. 

of 	Direct! 	gory 	working Allot. 	Promo. 
1 	 2 mont 	f/on 

3 	 4 5 	6 	7 	 8 
Sb. RC.jajr M.Sc., M.Ed. 	15.08.44 1981 	DR - 	

No.2Agracanft 
Sh. N.N.Mjshra M.Sc., M.A., B.Ed. 	17.10.42 1981 	DR . 	

- 	 Sec VIII A. K. Pum 

Sh.R.D.Arya 
(on Extension 	r 2 V.) 

M.Sc., B.Ed. 	30.01.45 1982 	DR 	Sc 	Haidwani 
Sh, S. Shanmugam M.A., M.Ed. 15.01.44 1983 	DR 	

• 	 No.1,Tambram 
Sh. P.E.Sarma BA(HOnS)MA MEd 	03.06.44 1984 	DR 	 INA, Kalinga 
Sh. G.C.Natiyat 

: 	M.Sc., M.Ed. 03.04.46 1984 	DR 	
- 	 ONGC Dehradun 

Sh. Rajiv Lochan 
M.Sc., M.Ed.. 02.05.50 1985 	DR 	 INA Colony 

Sb. B.C. Pokhariyai M.Sc., M.Ed. 14 .04 .45 1985 	DR 	- 	 Landown 
Sh. G.S. Mishra M.A., M.Sc., B.Ed. 	02.07.46 1985 DR 	

- 	 Angul 
Sh. S.K. Gupta M.Sc., M.Ed. 18.04.46 1985 	DR 	

- 	 No.3,Jalandhar 
Dr.Y.N.. 

M.A., BEd., Ph.D 	01.11.45 1986 	Prom. Nahara,Sonjpat 
Sh. P.R. Vorma M.Sc., M.Ed. 01.01.45 1986 	DR 	OBC 	IVRI BareiIy 
Dr.V.P.Garg M.Sc., Ph.D, M.Ed. 	25.08.44 1986 	DR 

- 	 Janakpuri 
Dr.N.N.MiShra M.A., M.Ed., Ph.D 	01.09.44 1987 DR 	

- 	 Rajokarj 
Sh.y.V,N Rao M.Sc., M.Ed. 	10.07.48 1987 DR 	

- 	 Bolarum 
Sh.A.K. Chatuedj M.A., PGD, B.Ed. 	09.04:44 1987 DR 	

- 	 No. 1, Banbasa Cantt.  
Sh.C. Kuriakosevarkey M.Sc., M.Ed. 03.04.47 1987 	DR 	

- 	 No.1, Cochin 
Smt.A. Sirohi M.Sc., M.Ed. 	25.11.47 1987 
Sh. R.P. Sharma 

M;Sc, M.Ed. 
DR 	

- 	 OLFAaipur 
03.07.48 	1988 	DR 	

- 	 New Ca.ntt Allahabad 
• 	

—:5:- 

2 ic 

f9-c1y 
• 	 •. 

•'. 	-t 	
.: 	 :-:..,-. 	.-....• 	- 	

-"-..-t 	.'.--.•_ .. 	.• 	..- 
-t 

S 	 i 

tic 	 r-- 
- 	•- 

. 

77  
:. 



1. 

IF 

I 2 3 4 5 6 7 8 

 Sh.A.Chouhan M.A., B.Ed. 16.02.48 2000 DR - No.1,Indore 

 Smt. V.L Chari M.Sc., M.Ed. 03.11.49 2000 DR - No.4, DelhiCantt. 

 Sh.A.J.Kumar M.Sc.,M.Ed.PGDST 16.12.62 2000 DR - Tengavalley 

 Sh. P. Subba Rao M.Sc., M.A.,M.Ed 15.06.45 2000 Prom - Kahalgaon 

 Sh. H.C. Mishra M.Sc., B.Ed. 05.05.53 2000 DR - Leimakhong 

 Sh.K.Tiwari M.Sc., M.Ed. 08.07.55 2000 DR * 	, Garhara 

 Sh.AVLJ Rao 	. M.Sc., M.Ed. 31.08.59 2000 DR No. 1, Srivijaynagar 

 Sh.P.R.Tiwari M.Com ., B.Ed. 01.04.45 2000 DR - Bharkunda 

 Sh.B.R.Sngh M.A., B.Ed. 10.03.44 2000 Prom. - AFS, Bihata 

 Sh. S.K. Pandey M.A., M.Ed. 17.06.44 2000 DR - No.2, Gaya 

 Sh.T.A. Babu M.Sc., MEd. 	. 05.0.6.52 2000 DR - Mughalsarai 

 Sh.N.P.Sharma M.Sc., B.Ed. 25.06.47 2000 DR - Morena 

 br.DRSChauhan M.A:, M.Ed., Ph.D .10.07,55 2000 DR Diptoli Ranchi 

 Smt. Shobha Rani 	. M.Sc., M.Ed. 08.06.46 2000 DR - Lakhi Saral 

 Sh. R.K. Sharma M.A. 	B.Ed. 02.03.54 2000 DR - Rihandnagar 

 Sh.D.Purohit M.A., M.Ed. 03.08.58 2000 DR - DLW,Varanasi 

477, Smt. Radha G. Krishnan M.Sc., B.Ed. 29.12.51 2000 DR - Manesar 

 Sh. A.K. Sukia M.Sc., M.Ed. 04.12.49 2000 ,  DR - Bacheli 

 Smt.V.L.Nagar M.A., B.Ed. :08.04.55 2000 DR Nasirabad 

 Sh. Sam Dutt M.A., B.Ed. 15.03.61 2001 DR SC No.4, Bhatinda 

 Smt. Chinta Aliveni M.Sc., B.Ed. 07.06.54 2001 DR SC Waltair 

—:27:- 
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Employment News 2-8 October 1999 

KENDRIYA VIDYALAYA SANGATHAN 
NOTICE 

REQUIRES PRINCIPALS ON I)EPtJTATION 

Applications are invited for filling up the posts of Principal in Kendriya Vidyalaya in the pay scale of 

Rs 1 000-325-1 5200 (Revised) by transfer on deputation basis from amongst Central/Stale/Semi 

Govt./Autonornous Organisations and C.B.S.E. affiliated + 2 Schools fiil filling the following 
conditions. 

AGE Should not exceed 50 years on the last date of receipt of the application (Relaxation upto 5 

years for SC/ST/OBC/Discharged Defence Personnel/Govt. Servant and employees of KVS) 

ESSENTIAL QUALIFICATIONS: 

Atleast 2nd Class Master's Degree (45% marks and above considered as equivalent) in Mathematics, 

Physics, Chemistry, Zoology, Botany, English, Hindi, Sanskrit, History, Geography, Commerce! 

Economics/Political Science/Computer Science/Physical Education or Music & Fine Arts 

A Degree or Post Graduate Degree/Diploma in Teaching/Education. 

Atleast 10 years experience in Educational Institutions including atleat 07 years teaching 

experience at Senior Secondary or Higher levels in recognised institutions and minimum of 03 
Experience in Educational administration. 

Experience in Educational Administration is administration is defined as under :- 

As Princ ipal/H ead master of a High School/Higher Secondary School/Inter College/Degree 
college, OR 

As Vice-Principal of a Higher Secondary School/Inter College/Degree College/Head of Deptt. in 

a Degree College/University Teacher Training College; OR 

As House Master in Public/Sainik School or as Officer Army Education Corps. OR 

As a Vice-Principal in a Kendriya Vidyalaya for 03 years or more: OR 

As Vice-Principal and/or as PGT in Kendriya Vidyalayas for atleast 15 years ; OR 

f As Vice-Principal and/or as PGT in Kendriya Vidyalayas for atleast 10 years in case of those who 

have passed the Departmental Examination. 

DESHIBLE 	1.5// /1 8LL 

Working knowledge of Hindi and English. 

Experience in organizing Games and Sports and Co-curricular activities. 

HOW TO APPLY Applications complete in all respect as per proforma given in the Annexure 

along with attested copies of certificates, marksheets mentioned therein, one self addressed post 

card and Demand Draft of Rs. 200/- (Rupees two hundred only) drawn in favour of Kendriya Vidyalaya 

Sangathan, New Delhi should be submitted, in duplicate, to the Dy. Commissioner (pars), Kendriya 

Vidyala Sangathan, 18 Institutioned Area, Shaheed Jeet Singh Marg, New Delhi-I 10016. 

Could. 1112 
,4civ 



-1 ~ --- 	 e 
(Conkif)m P/I) 

Application neatly typed/written, in the prescribed proforma, on while paper only, on one side of the 

- paper in double space (the size of paper should be that of foolscap size (21 cms x 30 cms) are 

acceptable. Candidates serving in any recognised InstitutionlOrganisationlAutonomous body of 

CentrallState Govt. and CBSE affiliated +2 Schools must apply through proper channel Applications 

through proper channel will he entertained only if they are received within two weeks after the last 

date. However, candidates should send an advance copy alongwith the Demand Draft of Rs. 200/-

so as to reach Dy. Commissioner (Pers.) at the above mentioned address before the last date. These 

advance applications will be considered provisionally subject to the condition that the applications 

through proper channel are received within two weeks after the last date. 

LAST DATE FOR RECEIPT OR APPLICATIONS IS 3 1.10.1999 

Instructions to the candidates: 

The prescribed essential qualifications are the minimum and the more possession of the same does 

not entitle a candidate to be called for written test/Interview. The KVS may hold a written test, and 

call the candidates for interview on the basis of merit position in the examination. The decision of the 

KVS in this regard shall be final and binding. No correspondence will be entertained in this regard. 

Department candidates belonging to the Kendriya Vidyalayas fulfilling the qualifications etc laid 

down for the post may apply through proper channel. 

TERMS AND CONDITIONS 

The employees of CentrallState/Sen -ii GovtlAuthonomous Organizations and CBSE affiliated +2 

Schools recognized by the Government which have facilities to release its employees on deputation 

basis on retaining lien are eligible to apply. 

The term of deputation shall be five years and will be governed by the existing introductions of 

the Governnient of India relating to deputation. The KVS reserves the right to repatriate the service 

of a deputationist at any time even before the completion of approved deputation period, depending 

upon their performance, without assigning any reasons. Further, the appointment on deputation 

basis will not centre any right on the candidate, for permanent absorption in the KVS at any time. 

NOTE 

Applications if not received in duplicate shall be rejected. 

Incomplete application shall be rejected. 

The date of eligibility in all respects shall be the last date for submission of the application. 

No correspondence in this regard shall not entertained. 

(mild. /)13 
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APPLICATION FOR THE POST OF PRINCIPAL 

(TO BE FILLED IN BY THE CANDIDATE IN HIS/HER HANDWRITING) 

DEMAND DRAFT NUMBER 	DATED 	FOR Rs 

WHETHER BELONGS TO SCHEDULED CASTE! 

SCHEDULED TRIBE/OTHER BACKWARD CLASS  

Nature of the Caste/Tribe to which belongs Attested copy of the certificate from the Compotent 

Autherity should be enclosed) 

NAME 

IN CAPITAL LETTERS) 

SEX 

(WRITE 'M' IF MALE AND 'F' IF FEMALE) 

3. FATHERS/HUSBANDS  NAME  

(IN CAPITAL LETTERS) 

4. DATE OF BIRTH  

(BOTH IN FIGURES AND IN WORDS) 

AGE AS ON 
	

YEARS 
	

MONTHS 

5. POSTAL ADDRESS (IN CAPITAL LETTERS) 

Permanent  

PIN CODE 

Present Address 

PIN CODE 

6. (A) ACADEMIC QUALIFICATIONS 

Examination Subjects 	Board/Univ. 

offered 

Hr. Sec/Sr.Sec/ 

PUC/intermediate 

Bachelor's Degree 

Master's Degree 

Additional Master's 

Year 	Marks 	Max 	Percent 

obtained 	Marks 	tage 

Space for 
passport size 
photograph 

Form is liable 
to be rejected 
without photo 

(IN CHRISTIAN ERA) 

Could. P/4 
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(B) PROFESSIONAL QUALIFICATION 

Board/Univ. 

B.T./L.T. 	Theory 
B.Ed. 

Year 	Marks 

obtained 

Max 

Marks 

Practical 
M.Ed. 

Ph.D/M.Phjl 

Any other course 

7. TOTAL TEACHING EXPERIENCE 

S. 	Name of the 	Name of the 	Post 	Scale of 
No. 	Institution 	Board to which 	Heid pay and 

affiliated 	 basic pay 

From 	To 

TOTAL ADMINISTRATIVE EXPERIENCE 

Name of 	Scale 	Name of the 	 Post held 	Total 
the post 	of pay 	Institution 	 from 	to 	Experience 

Res./Nori-resjdential 	 yrs 	Month 

As Passed Department Examination. If Yes, P1. indicate the date year for Principal. 

OTHER VITAL INFORMATION 

Name & Address of the Institution where workint 

Whether the Institution is Govt/Aidedjp\ -t.  

Whether the Institution is Residential/Non-resident ial 

The level of the Institution i.e. upto class X/XI/XII 

Present post held 

(Applicants working in the Samiti must indicate the post held by them in their parent orgariisat ion) 

Whether permanent/tempo rary/Ad..hoc 

Date since held  

Complete break-up of the scale of the post held 

Present Basic Pay 	 Rs. 	 - Since  

Date of superannuation from present service 

State your mother tongue 

(onid. J),/5 
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(1) Native District & State  

- 	(in) Nearest Railway Station 

(n) Language you can fluently 

Speak 

Write 

Read  

(o) Preference of State(s) for posting 1. 

4 

3. 
Whether married/Unmarried  

Whether the spouse is employed  

(Indicate the designation and complete address of employer) 
Any other relevant information 

10. Name and address of the Relieving Controlling Authority  

(Give the complete address with PIN code) 

DECLARATJ ON 

I solemnly declare that the statements made by me correct to the best of my knowledge and belief. 

I have read all the terms & conditions thoroughly and also clearly understand that in the event of my 

appointment in the Sangathan my service are liable to be repartriatedlTerminated without notice, 

any time during the service, if the foregoing information or any pat thereof furnished by me is found 
to be wrong or suppressed. 

PLACE 

DATED 	
(SIGNATURE OF THE CANDIDATE) 

FOR USE THE FORWARDING OFFICE 
Name ofthe Office 

dated 	and address  

PIN code  
(Please give complete address) 

It is certified that the applicant is working asa 	since 
in this Institution, which is a Government/State GovtlGovt. recognised! 

Autonomous/Aided/Private and the entried made by the applicant have, been found correct on 
verification from his service records 

No vigilance/disciplinary case is pending/contemplated against him/her at the time of app!ication. 

Could. /'ó 
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Place 	 Signature - 

Name 
Dated 	 Designation 

Seal 
COUNTERSIGN  

NAME 

DES I GNATION  

(To be signed by Relieving/Appointing/Competent Authority) 

Seal 
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Kendriya 
	 1 a 	gthn 

. 	
10016 

7-4/2000s (E.II 
1)AT: 

The Assistant c 	er 
 Kendriyavjdyajya Sarigathan 

egonaj Ur1,.co ' Hyderabad 
	 - 

Subject: Appointent of Shri 	A Jyothy gumar 
to the post of.pRncIpAL.jfl KendTlya 
VJ.dyalaya Sarigathan by transfer on 
deputatjon(baSjS in the scale of pay 

15,ZOO/.. 	 . 

	

S 	 . 

On the basis of the recorruendatjons of the Selection 

Committee, the competent authority has approved the appointment 
of Shri/t, A Jyothy i<umar 	

PRINcIPM, in K\IS as 
.......................-.__._ . 

on deputatjo basis In the pay scale of Rs.1 0000 32515200/_ with 
effect from the date he/she assun -es the chargeof the post.' His/ 
Her deputation in KVS will be initially for a period of one year 

or tiii further orders. whichever' Is earlier, The periodof 	- 
deputation can he extended on year to year basis for - 
rero. 	

uepending upon his/her conduät" and-perforrnance 
and administratIve exigencies. The appointment will be governed 
by usual- deputtjn terms 

He/She is,.,posted.as Principal' at Xndrjya Vidyalaya, 
No, 2- Japur' 

----------- ---------- - 

He/She will have the option to draw pay in the -scale of 
the post or draw drputatjon allowance as per Gvt. of India orders/ 
iflstructjos on this subject.'- 

3hri/nt,aJyothyXumar 	: 	
may be informed that this: AP pointmennt on deputjon will not confer on hIr/her 

any claim for perrnneflt absorptjon/regu 	app'ointrnéht as 
Principal In Kendrjya Vldyalaya Sangathan. Moreover, he/she 

cannot claim'forextensjon of deputatIon ner.toc9 as i mLLer oi right. It sho] 1.0 .cleazly urlcle):stoOd that the aforesid period 

of deputio canbe curtailed at th sole discretion, of the 
cornmig sioner • ivs. 'On completjon/termjn atjon  of deputation 
period, he/the 'will be reverted back to his/her parent office/ 
feeder nos •  

P.T.O. 
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It is, therefor 	requQs 	

that 
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of. °ffer 	

report tp POSting PlacE? 

as 
stated above by the Stipatei period 2. The Chajra 	
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A JYothy Urna 	0 •  ______ 

s PrInC) 1 to this offi 
	as 

s ASSSta0t Comis8 	

S, Rb, Concerned 
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0 3, ThePrincip,aj 
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As t. !Cj5 
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• 	•:. 	 - 



N'o,2 'aLpuj  05.6.2000( -/N) 
No,? Army J06hpur35, 6. 2000L ?-/N) 
To4 Jaipur 

NO.1 Bikarier 

T3ha ratp ur 

Eklirigarh 

ur U 

Dariba Mines 

JalIra Cantt, 

05.6. 2000(F/N) 

246. 2000(F/W) 

22. 6c. 2000 F/i'iT 
12,6 9  2000(F/N) 

23.6. 2000(F/J\j) 

13.6. 2000 FIN) 

18. 6.2000(p/i) 

26. 5. 2000 i:(i) 

• 

NTIYA VlDyi\Iy? S(; 	 eajgtered •  (ESTT. T- 

Institutional Are 
Sh -theedJeet Sinqh Mrq 
New Delhi 1 1 0 0 1 6 

F.7_4/2000Kvs(EII) 	 D.TE; 	/ 

OFFICE cAT)ER 	 ( - )N 	Xk 	/ 

Consequellt upon their appo1n -rrt to the post of Principal on transfer on deputatIon basis vie this offIe letter of even nber dated 16/17/19/24 -May a  2000 	the following have joined theIr duties s Principal in KendrIya Vidya1ar 	on the date Indicated aqa-nst. each - 

Si. 	
KVwhee 	 Da.eo 
Posted 

\YO Sh.A,Jyotb Ii<umar 
02. Sh4ichcha Tewarl 
0, Mrs,Meena 	garwa 

 Sh,R,C,Ratoc 
 Mrs.pram 	axena 
 MVJjr L•shrr! 

07 Sh ,. K.. SrJva3tava 
08. 3h9.Rizwanpur Rahman 
09, MrSTJ.ThCaS 

10-  

02. 	hetrrs 
.and condItions for anpoifltt s 

on trarje or dput.tI00 basisV7 111 ecrI 

V.GPTA) 
Istant ComrnsIoner() 

IrdivIdaj concarnd, 

The &stt COrnrnIsiorier, ZVS 	gionaj OffIce, 	Jaj ur with the request that the pay of above merAt!one Principa s Kndr!ya V1dyiayas ry he fixed provna1?r keeping In view th ~ option exercised by thrn within the préscri1d time as per rue3, 	coiy of the 	cDtjcn exercIsed by the inaivicual cnncrned rYjo orce and the 	rv1ce-pooX of the concerned ?rInc!p1 rry p.Leare ce sent ror rmnal pay fIxtIc,n of pay to this office s  
Peron 	fIle. 	 4. Gurc 

.Sstt. CGrissIorr( 



KENDRIVA VIDYALAYA SANGATHAr 
(Ett.II Sccton) 

18, Institutional Aread 
S ha heed Ject S I ngh Marg 

New Delhi - 110 016. 

No.F.7 -'4/2000-Kvs(EsttII) 	. 	. 	
Dated: 29.05.2001 

In view of emergence of vacancies in the general category, the 
Commissioner, KVS hereby. appojn the following Principals of Kendriya 
Vidvalayas who have been working on deputation basis against the temporary 
posts of Principal in Kendriya Vidyalayas on an initial pay of Rs.10,000/- in the 
pay scale of Rs. 10 , 000-32515200/.. or as admissible under the rules from the 
date. of their joining on deputation basis. 

This appointment is subject to the following terms and conditions: 

They would be on probabon for a period of two years from the date of 
their joining which may be extended upto three years. Upon successful 
completion of probation period, they will he confirmed in their turn. 

During probation and thereafter, until they are confirmed, teir services 
are terminable by one month's notice on either side without any reasons. 

The appointing authority, however, rseryés the right to terminate the 
sIvirr bmore the epiry of stipulated period of notice by making 
payment to the appointee of a sum equivalent to the p and allowances 
for the l'erind of notice or the tInepired portion tfi1u 	iIi 	Will draw 
U alic'wa,ices and other benefits in addition to pay at Central ovt. tales 
c admiccihle to Kendriya. VidyaJay Sangathan Employee;. They will 1e 

liable to transfer any where in India. 

Other terms and conditions of service governing the appoi,thntht ate as 
!a!d down in the Education Code for Keidriya Vidyalaya as amended from time to lime. 

In case of any dispute or claim against the Sanghan, the court at Delhi 
alone have jurisdication to decide any dispute arii'ng out of or in respect 
of service or any other contract. 

 

They wdl be considered for absorption in the services of the K'/S ubject 
to their willingness and concurrence of their parent Deptts. 

L 
25'15 Zoo! 
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Korba 
r.ls 	H.K. 	aiiIiotra N0.1 Far idabad 

N1enR Aacjarw,l No.4 .lrip.ir  
'...hii iniiri 

mt. Radki G. Krishnan 1'1neswar 
Mrs. Bhupinder Kaur Hissar Cantt, 
Sh. Keertan Kumar Rohtak 
Mrs. Jndu Goswami Pushp Vihar Delhi 
Nh's. Padmavathy Akella No.1 Hubfi 
Mrs. Neeta Khurana Babuuarh 
Mrs. Kanta Rani, Chug Chita'ranjan 
Mrs. 	Thresiarnma 	3.' Lariba Mines 
Thomas  

R. Vilayalakshmj  Dehu Road 
Mrs. K. 1aieshW.ari No.2 Kasargod 
Mrs. Salma Na 	Parwâr No.1 (CF Jabalpur 
'than 
Mrs. 	Madhu 	Bala Lucknow Cantt. 
Chaturvedi 
.;. 	V. 'i,ellinqton 

5h. F'ara 	am Tiwari [;Iasore 

•1 

3. 
10 

20. 
21 

 

24. 
25, 

27. 
 

'0 

C) 

31. 

f) Their intcr-sc'seniority will be according to their rank ini the Select rand, 
which is indicated as per the serial order of this list. 
S.No1 Name of Priipal nc  Ky where working 
1. Sh. Akhilesh Chauhan No.1 Indore 
2. Sh. J.M. Rawat COD Jabalpur 
3. Mrs 	Asha 1. Jin Kudremtjkh 
4. Sh. 	Mitra 	Pradeep WCL Chandiapui 

Suneel 
5. Sh. A. Jyot.hi Kuniar No.2 Jaipur 

Sh. Bachcha Tewari No.1 Jodhpur Army 
7. Sh. Brjesh Kr. Gupta No.1 Bokaro 

Sh. 	A.V. 	Jagannadha No.2 IOC Barauni 
Rao 

Mrs, Narendra Mohini Sinfla 
1.0. Sh. Binoci Kr. Bahuouna Fort William Calcut.t 

 Sh.. 	Kailsh 	Ch2ndra AFS Barrackpore 
Nanda 

/  Mis. Ush 	Aswath Iyer No.1 Calicut 
13 i. Chrin C. GpQrQt ON(C Pnvel 
14. Lh. L.S. Pirnbab' No.3 	Kucurntind 

r. 

g/ cILcd 



- 	r 

Smt. Ina E3arua 	 ONGC 3 6rhat 
Mrs. Santosh Poonja 	Mathura Cantt. 34, 	Sh. R.C. Rastoaj 	NO.1 Bikaner Dr. 	Govind 	BaIabh Rourkela 
Paridey 

Sh. D. Venakeswarju 	Maligaon, Guwahati 
Mrs. SanaftaRoy 	JlTKharaapur 33. 	Mrs. 	/ 	Shantha OF Dum Dun, 
Kaieeswaran 
Ms. Sudeep Arora 	AS Wadsar 
Mrs. Pallavj Sharma 	Dhana 
Sh. Yeshpal $ingh.. 	Kirandaul 
Sh. A.Nj.Parashar 	NTPC Kaniha Sh 	Yirender 	Singh OCFShahjahanpu • 	
4hlawat 

41. 	. Sh. M.A.A. Siddiqui 	INS Valsura S. 	h. Prem Chandra Pant 	Ahilaj 46 .1rs. Pratinia Rawat 	Raikot 
Sh. Randhjr Kishore 	NEPA Nagar 
Sh. Dev Singi, Khatj 	Dharchula 

	

49, 	Sh. fvlegflffl 	
Msimpur 

	

0. 	h. • Rajeev 	Kumar Rihañcj Nagar 

	

Si. 	Mis. Bhtj Mahajan 	No.1 DevIaIj 
Sh. S.. Sharma 	Baramiffla 
Sh. Rvi C.hantha 	Jamuna Colflery 

	

c4. 	Mrs DipH;a N. Karnani 	Ernkijjam 

	

5. 	Sh. Amarjft Singh GiH 	No.2 Srinagar 
Sh. Damodar Purohit 	DLW Vàranasj 
Sh. P. B&asubramanjan 	Lekhapanj 
Ms. Shrddha 	 TFRI JabIpur 

Ambareesha Babu M}iajsaraj 

	

0. 	Sh. 	Shyni 	Kurnar 	 ntt  
Gummadi 
Mrs. Sudesh Sharma 	AFS Kasaujj 
Sh. Awádesh Kr. Shukla 	Bachelj 
Or. 	Ran, 	Bahadur Left 
Sharma 
Sh. 	Harish 	Chancjra Lelrnakhong 
Mishra 	. 

'1s. Vnay Lakshrnt 	Nairabad 66. 	Sh. D.R.S. Chauhan 	DihoU, Ranchj 

2,.S 	co) 

/ 

'xv,  

•1 
/ 
	 .1.. 

5 



Vineeta Srivastava 	AFS Dadrj 58. 	Sh. Kedar Nath Mishra 	No.2 Bhuj 
Dr.(Mrs) Krantj Kumar 	Shahdol 

Mohammad 	Hasimara 
Mrs. V. Jayabal 	OttapaIa 
h. Kanhaiya Tiwarj 	No.1 HFC Barauni 

Sli. Nardendra Prasad Panaaarh .,.-.......- 	
axeria 

ShM.L. Panerj 	Neemucj 
Sh. Chandrma Singh. 	Charbatia 
Sh. Raghava Poduval M. Loktak 

. 	h. Fashir Ahmad 	PM Hoshangabad 
Sh. Bipi Kr. Srivastava 	Eklingarh 
Sh. 5;atyendra Pal 	Korap u t CO. 	Mrs. 'nu Thomas 	Donirnafai 
Sh. Rizwanur Rahman 	Churu 

. 	Srnt. S Nalayini 	'o 1 Goa 3. 	- ,Smt. Alka. Gupta  
34. 	

. 	
No.2 Ishapore ¶h. Tifak Paj Choudhary <hprail 

H 
'a9 

N.K. Gupta) 
Distrjbutj,ri. 	 Assistant Comissioner.(Admfl), 

Individijal concerned., -  

All Assistant Commissioner, KVS Regional Offic s except RO 
Hyderabad with thei-equest to keep a co Per,onaJ File pyof t is order in the 

of the. individual concerned and iso make 
necessary errjes to this effrct 	 the 

 in the S'erice B ok with proper attestation 	. 

Office Order File. 

I N.K. Gupta 
Assistant Comrnssioner(Adm,)) 

'. 

MIA 

V 
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PRESS INFOR1ApION OFFICE 
GOVT. OF INDIA 

ANNEXURE -L- 

The Ministry of HRD Cancels appointment of Principals on 
deputation basis. 

NEW DELHI 
Dt .-19. 11.2004 

The Ministry of HRD has cancelled the apintmen of all 

th Principals who were initially appojn on deputation 

bsi5 and later on regularised in violation of the rules of 

KVS and the reservation rules of Govt. of India. The Ministry 

h a ss also directed to repatrjte the Principals to their 

parental posts/cadre A special drive will be launched to fill 

up the vacant post of Principals reserved for SC/ST. Besides 
this, the remaining vacahcies will S  be filled up by all 
cateoorje8 The recruitment rules for Principals in KVS will 
be modified, As per. this.  one as to secure at least 45% marks 
at the Master Degree for direct recruitrnent For appointment 

to the post of Principal on promotion, the employee .as to 

serve at least one year as Vice Principal (Now three years). 

The decisions were taken after thorough study of 
documents. 

The 65th 61eeting of the Board of Governors was held on 

19th March, 1999 the mode of appointment of Principal by 

Commissioner was decided in the meeting. The Studty of 

documents reveals that the guidelines have not been follod 

de to which injustice has been done to the reserve as well as 

general category candidates. Apart from it, right to equal 

opportunity as laid down in constitutional articles has also 

been flouted as a result of which employees belonging to 

reserved as well as general cateorjes have been deprivod of 

opportunities to face competition It has also been known that 

such principals who were appointed on deputation basis were 
req ulari sed afterwards In such cases, the Commj ssioner has 
violated the directjze of the Hon'ble Supreme Court in regard 

Contd.
.... P/2 

C .  

4cI4, 
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to reservatjo.n 	Thus, the Commissioner KVS asdeprived the 

candidates of reserved categry from t'heir, leitimate rigL 

thouh t h e y had requisit qalificatior for the post of 

2rincipai. 

There are 140 Prinipals on deputation who have been 

regularised in violation of rules. besides this 187 persons 

have bee n appointed as Principal on de'putation basis. These 

persons are working against vacancies of re served as, well as 

jeneral categories. 

* * * 
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THE HINDU, Saturday, November 20, 2004 

• Appointm&rts of   3OO KV 
Principals carceLLed 

ly Our Special Corie.s1smdeit 

I"l\/ I)l!I II, NOV. 19, 'Ilie I Itinmit 

ReS()Urec Developinetit Ministry 

today cancel lcd he appui ntinent 

orders of over 300 Kendriya 

Vidyaliiya Principals issued during 

the MUrli Monohar .Joshi regime as 

these ii!)pOititiitCiit5 Were titide in 

violation of rules and eon.stitutmntI 

proVisions on e t  null y t) I .  

opport unity. Cance l 11 ng tie 

iipl)Oi lit itietit s, t lie Mi iii st ry also  

issued orders reJ)itnating tlteiti to 

their parent cadre. 

These appointments were made iii 

exercise of the (It)uj,5wIcts 

p'r to appoint principals and 

cleared at the 65th meeting of ,  the 

Board of Governors of the Kendriya 

Vidyalaya Sangathan ( KVS) on 

March 19, 1999. 

The appointiicnts were initially 

made on a deputation basis and 

subsequetti ly niiiny of the 

appointments were rcgulari.ed '' in 

vjolrition of ,  the KVS rules and  

reservation rules ol the Government" 

Given the Vaccuni that will be 

created in a number of Kendriya 

Vidyalaya across the coutitr)', the 

Ministry sitnultaneously announced 

that a drive would be undertaken to 

II the hack log of vacancies for 

principals from he Scheduled Caste 

and Sched tiled Tribe categories 

full owed by ii general recruitment for 

all categories to fill up the remaining 

Vacancies. 

The 1<ec ru it inc uìt Rues for 

lwiiciPal.s in KVS will be amended 

to make 45 per cent of the post 

graduate level lie qualifying mark 

br direct recruits. 

The quaIl f) iug mark had been 

increased to 50 percent by the 

previous regime "to the disadvantage 

of the reserved categories." 

The rules will be amended to 

reduce the number of Years for 

promotion as principal from vice- 

nci pal. 

i'\ceordtuig to the minisr,, the  

decision 	in 	cancel 	the 

appointrilents was taken after a 

scrutiny of docuntents relating to the 

65th Meeting of the Board of 

Governors of KVS "these documents 

revealed that the Commissioners 

power to appoint Principals was ilut 

followed strictly resulting in injuries 

to person belonging to beith reserved 

and general categories. 

Besides constitutional provisions 

on equality of itppointtnent \verc 

violaed as persons belonging to 

reserved/general categories did not 

get an opportunity to complete for 

the post. 

"Also wit lIe a p1ioi itt lug I lie 

deputation iss on regular basis as 

principals, who were initially taken 

on deputation fur a fixed tenure, the 

then Commissioner had not followed 

the Supreme Court judgment on 

reservation there by depriving t lie 

legitimate rights of persons 

belonging to there served categories 

from getting appointed as principzils 

in KV.'' the ministry said. 

c- 

,t1' 



K ENDRIYA \TIDYALAYA S\NTI;AN 
HEAD QUARTERS 

18 1  INSTITUTIONAL ARES. 
Si-TAHEED JEET SINGI-J NARG 

NEW DELHI-11001 5 

No, F.TO-7/200J/KVS(ESt1I 	 November 18, 2001 

O!TFICE ORDFR 

VILEREAS Shrj. Sr,K, Tyacji preseiitiv working as the 

Principal at Kenclriya Vidyalara No.1 FaricTahad was initially 

nominated as Principal on deputation basis' .vide letter No, 

..7-4/2001-rvS(Estt-II) dated 126.2001. 

WHEREAS the said Shri S.K. Tyagi was appointed as 

Principal on regular basis while working as PrincLpal on 

deputation basis by the then Comrnisioner,KVS vide! Office 

Order No, F - 7/2002-KVS/Estt-II dated 28.62004, 

WHEREAS the Chairman, KVS a f t e r eramini.ng all the 
materials on record and Recruitment Rules of 1,3  for the Post 
of Principal has found that the then Commissioner has acted 

beyond the Recruitment Rules and constitutional provisions in 

appointing the said Shri S.K. Tyagi as principal, on tegula-

basis wh le working Principal on deputation basis and has 
cbsvcd ' that his/her," appointment on regular bis as 

Principal is not within ad in!aw& s - liable to be cancelled, 

• 	 's,':' 	 C'ntd ..... P/2 •y 	 -'(-' 
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PurUt to be above detiOU, I beib. ci ccl the App,ttmct 

e OIo OidGt ? 	? 7I2Q1 	
O. 28,6.2O 
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r 	 p 	 u!a 

uiediat eect. 1 is cIilied that iCt the I- ppoItitiJ1r 	Qidci ft tL 
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5uW CaUC 	06c i. j%. ;tiit in '1 	SHRI S.K. 
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tbt 	hcr ç ror t h. he BppO tweet s Pri 	' ri'd thschge ba/her 
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U_WJLM ,,trrniiiii ifl 
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dya1R1 ihe PriI <endriY VAs Nol Ia 	abd 

The Cbaitia VMO, Kedr4iI Vgy*1*y 	I Ftidbd 
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The ij11j011  of Irldia.  

Rnporicicii 

	

i. 	tLI'1i 	(.1 	'1 	hy 	hr 

Ropudc nLiNo.2&3: 

1, 	:.i 	I.). N 	Iliii.ii: ny, 	the 	I\::3.i 	Lit:t L 	Corn 

miss iorie. , 	Eondx: :i. ya 	Vi1yaLaya 	Saticja[.hin , 	Reqi. oniii. 

(itwihi 1, 	do 	)ierriP 	3e1nhi.I' it:f:fi rrr 	iil 

Lho w ti. Lou 	LI Iittiii L oil lily bO1Lf Ltli(i, Ofl boheiL.[ 	.' I. 

tie . 2 ii undo r - 

ThtU. 	I 	have 	been ;ervec.1 	wi Lh 	a copy 	of 	the 

original. Appi ication, 	I have 	gone Lii rouqh 	Line 

(:01 	t: 	n [ho n:oo f. 	1 	am compe Lati L 	to se .r. ye 	Lid 

J,r .Ll:Lo,.i ThtemenL 	on 	bo.ini t.ippi.mecI 	w:it:li con:imen[ 

[rom 	[he 	I 	3(I-cuarte3 	on behalf 	o[ 	the rinonclent, 

I 	tic.'i 	bb?jjni 	1. 	i:.ii1 	u.endonL I in 	Lui.l. 	I 	y 

Ii 	Line nrid 	ci rCU13tJ11COs of 	Line 

Corild ... ... 
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21 	That t 

not 1 ' borne' out 	by' Jrecords 	are avermenU3 	which 	are I  

denied and not 	dmitted' Arty avermeriU3 	1' i1legatiorii 
•/ 	. 	 " 

which 	are 	not 	specifically 	adrnittd,;'h,'ft0'. , 'at 0  

deemedt:.o be deiied.  

That the deponent begs t. appe that the 

,gr]evance 	ci 	the 	applicant 	is 	t'ia 	by'Jssuing 	the 

'r of 	cancei1ation 	of 	appoincmnt 	'arid 	their 

repatriaLon to the Bub5tantivo pos' their right' have 

been vi..olatc9d, 	whetoa 	the applicant has no 	tight 	to 

submit 	that 	any 	of 	their 	right thave 	been 	violated 

inasmuch 	as 	in 	the' 	 n advertiseme 	it 	is 	clearly 
'1''''' 	' 

•1,, "Yil •. mentioned that the term of deputation' shall be for a 

period of one year extendable froitt' yoarto year. upto 

a maximum period of 	five 	years 'arid' will be 	governed 

k by 	the 	exi.st3ng 	instructions 	of' the 	Government 	of 

India 	relating 	to 	deputatidn 	arid. ,  that 	the 	Kendriya 

Vidyalaya. 	Sangatlian 	deserves 	the.,riyhb • to 	i:epatr:i.QLE) 

the 	dpuLa1 ionist 	at 	any 	point 	of 	time 	oven 	bet or 

completion 	of the .apprqved depuaion period withouL 

issigniticj any reasofl 	• 

I' • ' 	 ,,',, 	 ... 

That 	with 	regard to the 	statemnL 	msdo 	in 

'paraqraphs 	6.2, 	6 	3,' '6,'4 	,.6:5;L 6 	6' 	and 	6.7, 	the 

rospondcnt 	Stat.c. 	that 	those 	are 	matter 	a f.r:etor(!; 

and does not submit any comment. 

. 	That with regard, to the statements made in 

paragraphs 3, 9, 10 and 11, the'rspondent donie the 

• 

	

	rroctfle?.5 of. the ''same. jot, ''the 'decision ' of the 

CIninrfl in cancelling the 'appointment macle on 

Con Id...... 
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/ 
L Lou t)/t! 	In tujLltc:nIici rsoffl( 	ot 	Iith 	WIR) 

o:o 	oqi 	'i.:od wei:.o Lo be caiic':Lled i 	lawfu.t. 

	

had 	ie applicaiibs been appoiiiLed an per 

Ru of Lhe Feudr: i ya Vldyaiaya ;Baflga'UiLtJi, then OL( 

Wltl 110 need oi: Lho Kend.r iya Vidyaiaya Satqa t:liwi to 

t.:u ke ch: ton in :hio manner It has Laketi now. 10 11(:)w 

appi. i.cn  riL 	lxiue ill Lbo post would itieiii Lo 

q1tv.inq 0 (' .o 111.1. thO Cons Li Ltitio;i,ni. F IOU 10JUl10 

and the Koncti:i ya Vidyalaya anga Lhan would n:emain a 

'I1en L spec LaLor by supJresir1g tl'ie logitima Le righLs 

of LII05G persons who were eliqibie for beinq ol. Lhei: 

prOtlioLed a): room I as py.ricipal it is 5Ub111.) L L(1 

Llia ti the- then Comtnis3 loner who happened to he Lho 

appo lntirt no Li I ority appoiri L e d P ml nicipa I. s on 

depu LaL ton 	bn.s 1. 	on 	year: 	to 	year: 	has in 

S:i mul 

 

Ll I ieow: y, Lhe L}ien Coinini.ssiOflGr was aPI rOVifl( 

Cl11i.)h1t1( of all Lhio posts earmarked for Gamet al and. 

OtC / oLho t re sot,' vod. caLeyc; t' y and yzeii IL on. 0 TI Li. 11(4 

P r Inc ipa 1. s cii roq u l ar b a s 1. who we me wo r k i.i (j 011 

depu La Lioii, at Lhouqh no sudh provis Lens were ii' I: made 

in l:.ho rocmuilmot d. Rule for the pos b of Princi.pa-I-. in 

all r uptil now, Lhere a r e 140 candid.a L.on whose 

h(:IVO been r,egu1arsed against bho iuJ es 

arid as many as 1. 87 per sons working on deputa L Lan 

n as P.r.i nic .J)ais Jul various Kendriya VJdyalayas 

These per' soni s (Jequla r:Lsed as well as on 1.)epi:a Lion) 

OILO nocttpytni I Ini posLo ittoa.ti'L for Lie iiervod. as 

I 1. 	 (ir)n1:ai caLeqory 	c:di.da Los. 	ihe 

05 000 1'' 	f()woJ:  

iI) JC 	WOO ItOil 	O1 t.o'.cJ 	cLL' 

ij  
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oseLVed / general category 	The appointments mdde by 

the 	LhonCoutusioner 	canrioL 	stand 	t±e 	sciuLiny 	of 

tir has been 	flagrant vioiLion Ir mw 	inarnuch 	n 	he 	 a 
/1 44 

o f 	COrISL!tutotlal 	provisions 	vi-a-yis 	persons 

be] ony inq 	La 	i eeLved 	/ 	goneiil 	catigory 	who 	could 

no 	gather 	Oppul I uriltr 	to 	compete 	for 	the 	pas 	of 

' Principal 	Evori 	the 	Ilon'ble 	Supreme 	Court's 	Uudgment 

on 	rseivatiori liar, 	notbeen 	followed while operabing 

the 	rcruitxnont 	Rules 	thereby 	deprivrig 	the 

logitimaLe 	iiqhl 	of perrioris 	in 	the 	reserved category 

fiom gott ing 	dppolflLGd as 	PLincipals 	over 	since 	the 

then 	Coiuniiss.ioner 	 .oguiaris:Lng 	the ,started 

doputationists 	as 	Principals 	who 	were 	initially 

appointed for a fixe 	tenure. 

That 	with 	regard 	to 	the 	Laternerits 	made 	in 

paragrap1is 	6.1.2 	and 	6.13, 	the 	respondent 	states 	thaL 
32/6L, 

since tiling of the Misc l?etitioni 	(+4 by which the 

impugned 	order 	has 	been 	annoxd 	the 	defect 	being 

cured and the respondent does no offer any corurnent. 

. 	Tim L with regard to the grounds sot for Lii in 

'Lime appi J.cu Lion in ptrUq a ph Vi. I , 'LII 0 ipo ii r i t: 

subrni..t that these grounds are ill founded n nd no 

i. eqs to ii tn n I Lc :i uppo r L U io c ].a :i..m at he pp I .. ln ii 

[or. the i.r.,r:e .iinrities and i....1.eqali. Lies m 

i. ii nhoe pa .ruq ra ph be :Lniq coinmi. Lted iii appoi n L:Lnq the 

api:i. :i. can't'. 	.1. n 	ti'] C 	jul L :i. al, 	it 	has 	\rio I a Led 	t.Th e 

p :ovis,i.oris 	under: 

ti. '''t 	y,ec:ui k,;crioiit 	uu:.t 	.J. 	'J.'/ 	3•i / 	r>pr 

cfl.Icq.LO 	Ilavc) I)0 4)fl utilized. by tha de': tiLa'Li,oid.! 

Coned ... ... 
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Inc LI1 La LI y, 	i o 	vat Ion 	iu br; 	are 	noL 	ipp I Lc1) l 
when 	L!IO P03 LS 	are 	fiJJ0(:1. 	up: with 	by 	way of 

La t.:ion Si.m:i. inn 	y, 	promo Lion q;iot. ar 	of 1 .1 
cariidaLe have 	been 	U .iii zed, by 	depu La t:.ioiui 1;. 

Depu La Li on .1. s L 	Ion 	SUCh 	po,r.i. od. 	frus Lr; Led 	I c 	ye • y 
punJ:)o:3e 	Of i:cj'vaLion 	Rui.:es. 

Ii 	By denyinq the opportunity of cornpoti.nq for 

Lhe po;t (:)f Pii ncipa.1 to the qene.ra]. pni) I I c , 	Lhn 
Con3titUtj)lUl1 Prov13 10fl3• have beer; violated. 

iLL. 	by rquinrjsjniq Liie deputuLionis I,: aqainsL 

Lhe vacant: O3 Ls of P.rinicipals contrary to Lhe tennis 

of 	d.epu.ta L.iori, 	the 	appointing, 	authori Ly 	(1. e. 

Cornm,:jsnnor KVS) has exercised the power nlc)L ves'Led 
On Iilin. 

The :[etore, from the above it is seen that no 
COT) Lia 	y 	Lo 1 aw 	iiva 	b€en La koii by Li ;e 

tepo, idou I:. 	a ;'.;cl 	'Li to 	ac Liorin have 	bn 	I:,ii ken 	I a 
orctniic 	wi. Lii 	L1;e 	Cona'Li L;i Lioriul 	pnovi.Low 	atid 

t':e Lhe appi.icnn Ls have no vei Led nigh Ls 

coii b .i:rcd. Upon Lliem to S oe k quashiiiq of Liie order 

daLedif• I (.)O 4 and in the circumstance; it is 

&whin, LI 	Lhn L Lho 	p3icn I: have r;ot. 'made on I: any 

Ic r .1 	I',i: 1 e ro;icc 	by L}i,I ri lion' ble Tr'J.buna 1 

a ho vo 	POlO Wt I 0 

!on L:. 	11 io CI ia 

I. 	c 	(."nim  

Iril101- 	nihrni ti:s'cl 	t:tiat:, 	an 	tnnhnii Hod 

I. I: rcqi.tI.aj,i I:i on ocnw;n.:i.LLod by I.:Jie 	Lltoti 

I)'nII' 	(fliffil or 	(.1110 p 	i:oJ o:rod 	L. 

):man I cu In Iil:l a docJ,iori ai. Liiouqh 

h IflO C) .11 	Iiti ci 	pC) 111 Led 	oIl L 	tAle 

I 	i 	I 	I 

(,011IJ..... 

1J)Il 
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I 

foliowinq steps to redtifyth 	an. details that 

was 	puL 	forward ' kyfth4Comraissioier:jrLj5 	rcgard 
fVV 	I 

are as 	foilowa: 	
: 

"Conidernq 	this 	blatant 	violations 	in 	the 

recruitment 	ruien 	for 	the, posts 	of 	Principals 	the 

fol.low.Lnq 	policy 	decisions 	are 	proposed 	to 	rectify 

the 	
siLiiaLion: 

1. 	The 	orior 	of 	appointment 	issued 	to 	the 

n Pricipa.1. 	on 	deputation 	for 	reularisiiig 	their 

service a; 	Pr.iric:ipais while working on deputation may 

be cance.Lied. 

ii. 	All.. the deputatioriist working as Principal 

may be repatriated to their parent cadre 

fliiloi 	for 	P:tucipa] ::.; 	niiy 	be 

)ltt0W1CcI p,Oi 	Li Hi 

 

For 	4 	i.ui. L:inc 	in.,:k 	.1 

.I.)eq roe 

 

	

J. ti co 11 	 roci: u :1. Lmou L and 1. Y i c ii 5(3 0.f. 

p t:omo Leco rn ml mnw 1. year qualifying orvico as Vico 

Pr3. nci.p.i. in L E.ie Kendri.ya V:i.dyalaya for promo Lion Lo 

tJie po; L ol Pr: .i. tic :Lpa I 

iv. 	Spec:i i 1 Recruitme!1 L drive may he ma<fr- Icr SC 

a id ;x' Lo 131.1. up the back.Loq vacancies :Io.I i ( Wed by 

the qenernl recruitment for all cateqorie; to [3. 1.1 up 

IJiE3 renia3u;j tiq vacii,cies" 

Thereafter, on .. getting :Jthe direc Lion from 

the Cbs :LLman, tF Commissioner procectod Lo i sue Lhe 

order Thtod I H1 1 2OO4. A readLng of the order daLeci 

	

I 	 Tlik.oc 	i I:. 	cHar 	tb;if 

Ctontd ... ... 
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Commi 	iotioi: Iuil noplid h13 in:i.rid and IL i only Lhe 

L who a..e twisting the lao Ls. 

IL is submitted that the Coinijsioflet 

1,1 •I 	H mc.i 	o Lho Rule whi :M cnco 11 :Lng 

Lire 	nppoi 	of 	the 	appllCE)IILU. 	Since 	LAL; 

rr' ro i.u.[ ij:wIioii mid coiiLinrl:iJi'1 of dopriLtiL1oiU' beyond 

Lire pet i 0(1 lr void ab-ini Lio, non obet' uce of 

pH ric;i <> 1: iit.titi1. 1:1cc which in oLhu woi.ds, 

Lire obse:varlCO o fi natural j ust:ico Is no way fl.tLtac Led 

H 	e)Hi(I (Ic)I. VJ.t. I eLe 	Lire oi:doi;: daLed.  

h'r: strhm. :ed I 1 Ltre cr:der: daLod 19-i I -,0U4 were 

iHiI 	I 	WOr.I id 	mimmill. 	t:o 	eJrcoIlP/1iI I 	LIi 

v.i 	(fl1 	L . I. 	1.) 	rI r.i. 	 .1 	.1 c 	I ro 	Oh y 

dc'r iv I mjliro 	I oq I 1AtrrnI0 	.r.; (;IrI. oL 	Llir 	1,et.: 	'rr: 	wh' 	r 

cnn::1 I: Hd 	:o 'cet. 	rppo:i.flLU.rffl1L e:; Oritici pr.I w IjO (iHC1. 01 

or: by wny ui reci r:r:; LineuL. 

9) 	in v jew of Lhe above it is subni I Lied tiw t: 

there I 	no rnor'.i I: in the O.A nuci the C), A 
 

be disniJimsed with cost, ity is also prayeci. IhaL 

vi.ni of Lire rbov 	the inLet:i.m order. paf0d by LhIG 

Iton' blo Ti: iburial may be vacated. 

V E R 	I 	•1 	C 	A. [! 	i: () N . . . . . . 

Con Id... 
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I Shri Uday Naroyan Khawarey, Son of Shri Jagat 

• Nrayan Khawarey, aged about 44 years, presently working 

as Assistant Commissioner in the Regional Office of Kendriya 

Vidy&aya Sangathan, M&içjaon, CuwahU, •dQ hereby 

• solemnly affirm and declare as follows: 

That I am the Assistant Commissioner of the Kendriye 

Vidy&aya Sangtthan, Maiigaon, Guwahati, as such I am 

acqtiainted with the facts and circumstances of the case. By 

virtue of my office I am competent to swear this affidavit. 

That the statements made In this affidavit and in the 

accompanying application in paragraph. I 	'- i 10 9 are true 

to my knowledge, those made in paragraphs 

being matter of records are true to my Information derived 

therefrom. Annexures are true copies of the 

originals and groups urged are as per the legal advice0 

And J sign this affldavit on this the 
• 	 4 th day of 

• 	 Qc,57ber, 2005 at Guwahati. 

• 	 • 

• 	
Iden4 by 

• 	 • 	 DPQNT 

Advoct'&3 Clerk. 


